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16.6.2004 Present: The Hon'ble Sht. Bharati Roy
Member (J).

" The Hon'ble Shri K.V.Prahladan
Menber (A)..: - )
... . No representation. Post on 17.6..
2004

L e .

o Pt b
. . )D?,ern@ber (a) , Member (J)
‘ bbi‘ﬁ%g', ‘ g‘. R
17.6.04. - .Present: The Hon'ble Mrs.
Bharati Roy, Judicial Member
Bhe Hon'ble Mr.K,V,Prahladan, Admiﬁi:‘p
strative Member, ¢

The learned counsel prays
for adjournment on the ground that

Al

his s¥s is not well.;}he matter be
listed before the next Division Bench,
' Let this case be listed before the
Vo £”1&”02”‘£>4 léa@w Division Bench. In the meantime, the
A;QQ&V" _ counsel for the reépondents may file
counter reply within three weeks.
- The applicant may also file rejoinder
if any, within two weeks.

(3ol

¥

. ]
.

KRB &

Member(A) = Membér(J)
Im 4 |

14,9.2004 Present:The Won'ble Mr. Justice R. X.
Batta, Vice-Chairman.

The Hon'ble Mr.X,V.Prahladan

Member (A). '

Heard learned advocates for

both the>parties.
Judgment delivered in open
Court, kept in separate sheets.

A o ‘wdi The a . . - .
) T pplication is rejected
| ou%hc£¢&&‘ ,

in terms of the . order at the

kﬂbéz, .7 2 AS . : . admission stage itself. No co;ts.
ppd) e R ExX Rl | % ﬂ’&q,o‘! . _

<£?jw ' Oﬁﬂ'#i,QMfmdPi? Member (A) Vice-Chairman
- bb
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CENT RAL ADMINISTRATIVE TRIBUNAL
GUWAHATI »ENCH

O.A, [RXE% NO. 121‘vof o20n4

DAT. OF DECISION_14.°2.20071.

Shri Pradip Kumar Ranik

; AP A NG )
Oe.oo‘iodaeceOoooe..cnovoo.ceooenneueuoecoooo-’eaconocaooj'\n\-'k'PLICIa.«m;.L-(S

- Mr.Alok Verma.

Ty N mery  URDD
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APPLICANT(5).
~VERSUS -

U.0.7. & Ors.
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Mr.B.C.Pathak, for Railways. JADVCCATE ZOR THE
.o.oﬁquloocacaQOo.aoocaaaooo.,¢o..,.ogoocabg.o.oo.oaqoo R

RESPONDLZNT(5)

HONfBLE MR. JUSTTICE R. K. BATTA, VICF CHATRMAN.

HON'BLE MR. K. V. PRAHLADAN, ADMTNTSTRATIVE MFMBFR.

whether Reporters of local papers may be allowed to see the 7% .
judgneént 2

To be referred to the Reporter or not ¢

Whether their Lordships wish to swe the fair copy of the
Judgment ¢

Whether the judgment is to be circulatwd to the other menches ?

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINTISTRATIVE TRTBUNAL, GUWAHATT BENCH.
Original Application No. 124 of 2004,

Date of Order : This, the 14th Day of September, 2004,
(At admission stage)
THE HON'BLE MR. JUSTICE R. K. BATTA, VICFE CHATRMAN,

THE HON'BLE MR. K. V. PRAHLADAN, ADMTNISTRATIVFE MFMRFR.

Shri Pradip Kumar Banik
f/o Late Haridas Banik
Sr.Clerk/SSE(P.Way)Hill

" P.O: Lumding, Dist: Nagaon

Assam. _ « « « « o Applicant.
By Advocate Mr.Alol Verma.
- Versus -

1. Union of Tndia
Represented by the General Manager
N.F.Railway, Maligaon
Guwahati-11, Assam.

2. Chief Personnel Officer
N.F.Railway, Maligaon
Guwahati-11, Assam.

3. Divisional Railway Managér(P)
N.F.Railway, Lumding.
4. Shri Hareswar Dewry

5. Shri Rajani Kr.Das
6. Shri Milan Saikia

7. Shri Dilip Kr.Dutta

8. Shri Sheo Sambhu Prasad

9. Shri Maran Ch.Nath

10.Shri Uma Sankar Bhattacharjee
11.shri Debajit Acharjee

12.§hri Ranjit Kr.Das

13.Smti. Aparna Chakraborty

14,.s8hri Parimal Kanti Lodh

All serving in the Office of DRM(P), Lumding,
Dist: Nagaon, (Assam). '

. Mr.B.C.Pathak, Advocate for Railways.

O\/V | Contd./?
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O R D ER (ORAL)

R.K.BATTA, (J).V.C.:

We have heard Mr.Alok Verma, learned advocate for

the applicant and also Mr.B.C.Pathak, learned advocate

for the Railways.

f2. The applicant seeks to challenge seniority list
, :

fpublished on 14.7.1993 seeking directions that his

"seniority should be counted from 16.3.1987 when he was
! promoted on adhoc basis to the post of Jr. Clerk. When we
' confronted the learned advocate for the applicant to

' explain the delay of more than ten years in approaching

this Tribunal, it was submitted that the applicant had
filed representation for the said purpose and the matter
was also taken up by employees.union. He was unable to
place before us any such written representation made by
the applicant for the correction of the seniority 1list
published on 14.7.1993 or any other documents to show
that the matter was infact pursued by the union for the
past ten years. In the garb of order dated 2.9.2003 what
the applicant seeks to challenge is, infact order dated
14.7.1993 which cannot be permitted.

3. " The application suffers from grave latches and
seeks to unsettle the seniority which had attained
finality by publication of seniority 1list dated
14.7.1993. We, therefore, do not find any merit in this
petition and the petition is summarily rejected.

There shall be no order as to costs.

s A

( K.V.PRAHLADAN ) ( R.K.BATTA )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Sri Pradip Kumar Banik
- Versus =

UoOo I E & Others

SYNOPSIS 5 =

The applicant was recruited in Grode-IV in the
year 1979, He was selected through Selection held in 1984
from Grade-IV Staff of Engineering Department for promo-
tion to Grade-III specified post of Clerk (G) against

331/3% promotion Qﬁota. The appiicant was prometedron

adhoc basis as a Junior.Clerk (G) by office order No. 17 /

—

of 1987 for @ period of 12 months and the adhoc-prometion '

continued by.sdbseqaent-ordérs.

The written test was held in 1984 and the appli-
cant was qualified in that. He was promoted (adhoc) in

1987 (joined on 16.3.,1987) but Viva-Coce was held on

1 25412.87 and result of the Viva-Voce test wis declared

on 6.4.,1988, The DRM(P) N.F. Rly., Lunding issued eoffice

order No. 104 eof 1993 dated 3143493 showing promotion on

regular measure Wee.f., 1.141991 as Junior Clerk. The appli-
. )

T 1T Tk T s IR

cangréubéitteaﬂrepféééntatibns to the respondentrNo. 3

praying for regularisation w.e.f. 16.3+1987. ,

The Respendent No. 3 instead of correcting the
date published the Seniority list on 14,7.93 of Juni?r
Clerk, wherein the applicant was marked as Sl. No. 2€d’ -
Thereafter on 12.11.2003 @ copy of provisional seniority

list was received by the applicont in which his position

is at Sl. No. 33. From the list it cppears that_applicant's

Contlesele

/



joining date of 16.3.,87 has not been taken into consi-
deration as a resﬁlt his juniors have been shown senier
to him,

-The applicant's prayer in this 0.A is to direct
the respondents to fix his seniorify from the date of

his promotion (ad-hoc) té the post of Junior Clerk w.e.fe

16.3,1987,

LIST OF DATES
¥979 ‘ ¢ The applicant was recruited in Grade-IV,
1984 t The applicant was selected through Selection

from Grade-IV Staff of Engineering Department
for promotion to Grade-III specified post of

Clerk (G) against 331/3% promotion quota,

1643487 s Joined on Ad-hoc promotion. 7

- ST el N A ~ A A

25.12,87 3 x}ixy Viva-Voce test was held.

6¢4 488 ¢ Result declared.

3163.93 ghpwing promotion on_regular measure we.eo.f,

141491 @s Junior Clerk (G)e

jj:z>93//1 Seniority list of Jr. Clerk (G) of Lumding
- Division as on 1.4.,93, ,

12.1142003s Applicant received a copy of provisional

seniority list of Sr. Clerk (G) issued by
~ the DRM(P) IMG under No. E/285/1(C)/LM(E)

- dated 2,9,03,
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GUWABATI BENCH $s¢ GUYAHATI
( An Application under Section 19 of the Administrative -
Pribunal Act, 1985 )
Pitle of the Case $ O.e NOo /l”zlf /2008
Sbri Pradip Kumar Banik $ Applicant.
- fersus -
Union of India & Ors. $ Respondentse
INDEX
51'. No. Annexure Particulars Page NO. _
1e - Application 1409
2e - Yerification 10
3o A(series) Copy of office order Ko« 17 17, 14
of 1987 and No. 13 of 1990.
4. B Copy of office order No. 104 [3 , Y
of 1993.
5. c Copy of Seniority List dated /S5 — /5
. 14 .7.199% .
6e D Copy of Seniority list da.ted /7 0
024092005
Te B COpy of the letter dated ;&/
&&& 02.09.2003.
Date

Filed by
o

Advocate.

(igtpsmen Bl
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH s$s GUWAHATI.
Oe\e NO, ____OF 2004
BETWEEN

Shri Pradip Kumar Banik

Son of Iate Haridas Bamik

Sre Clerk/SSE (Pamy ) Hill,

P
A

Te

e

Be

4.
5
6e
7.

«O¢ Lumding,Iist. Nagaon

8SAl e
ssece e EElicantO

= Versus =
Union of India
Represented by the Gemeral -
Mamager, NeoF. Bailvay, )
Maeligaen, Guwahati-1 L/ Assale
Chief Persexal Officer,
NeFe Railway, Maligaonm,

Guwakati=11., Assame.

Divisional Railway Mamager (P ),
NoF. Railway. Lulding.

Skri Hareswar Dewry .
Shri BRajani XKre. Dase
Shri Milam Saikia.
Sari Dilip Kr. Dutta.

(\2’"‘9\%} Yewm M(_BL)CMJ/Z
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8. Siri Skeo Sambhu Prasad.

9. OShri Maram Ch. Nath.

10, Shri Uma Samlar Bhattackarjee.
11s Skri Debajit Ackarjee.

12, Shri Ranjit Kr. Das.

15« Sati. Aparme Chakravorty .

4. Sari Parimal Kaati Todh.
DU Senvios tn . e of A RM(P),

m vor ( Aesam)
L“ 7/ eo e 0?/( ggondent .

DETAILS OF THE APPLICATION

Te Particulars of the orders agaipst which the

applicatien is made.

' The présent application is directed against the
order Ne. B/301/EU/PNM/2003 dated 02/09/03 isgued by the
Divisional Memeger (P NoFoe Bailvay, Iumding rejecting
the claim for ixki fiximg correct semiority.

2. Jurisdiction. __ .
The applicant declares thet the subject matter
of the application is withim the jurisdictiom of the Hom'ble

PTribunal .

3. Linitation. . )
The applicant decleres that the application is
witkin the period of limitatiom under sectiom 21 of the

Administrative Tribunal Act, 1985.

( {BA'» Kramen q’»\»l»t_,

Con'bd‘- -; .o
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4. Facts of the Cape
4.1 That the applicant is a Citizem of Indis and as

such he ig emtitled to all the rights and protectioms amd
privileges as guaranted by the Cemstitutiem of India amd
Laws framed thereunder.

4.20 That the applicant was recruited in Grade-IV im
the year 1979 and ke was selected through selection held
in 1984 from Grade-IV staff of Bngineering Depariment for
promotien to Grade-III specified pest of Clerk(G ) ageinst

331/3% promotien quota.

43 That the applicant was promoted en adhoc basis
a8 Junior Clerk(G )by Office order No. 17 of 1987 for a
peried of 12 months and the ad-hoc promotion was continued
‘by subgseduent orders like office order No. 13 of 1990 etece.
and ke jeined on promotiom (ad-hoc ) on 16.3.1987.

Copy of effice order No. 17 ofl 1987 and No. 13 of
1990 are ammexed hereto and marked as Ammexure =A

(seriﬂ 8 ).

444 . That though the Written Test was keld im 1984

and your humble applicant was qualified im the Written Test
and ke was promoted ( ad-hoc ) in 1987 ( joined on 164+3.1987)
but viva-voce test was held on 25.12.87 and result of the

viva-vece test was declared on 6 o4 +1988.
@ g o (el

Contdecsesces
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45.  That the m(p)n;r'. Railvay, lunding issued
effice order Eo.wé of 1993 under No. 3/283/3/I-M_ (Promotion )
date@ showing promotion on regular measure with effect
from 1.1.1991 as Junior Clerk(G.Js

Copy of Office order Ne. 104 of 1993 is amnexed
»hereto and marked as Amnexure -B.
4460 That your humble applicant passed the departmental

examimations and has been working as Jr. Clerk since 16.+3.1987
on ad-hoc promotion basis against existing vacancy and so it
is wrong to promote him on regular measure w.e.fe 1.1.91 and

impediately after getiing the office order No. 104 of 1993,

the applicant submitted representation dated 18.4.+1993 to,

el N W T

the regpondent No.3 prayimg_for regularisation we.e.fe 16341987,

4.7 That the regpondent No.3 imstead of correcting the
date, published on 14.7.1993 the seniority list of Jr. Clerk(G )

of Iunding Division as on 1.4.1993 vkerein the applicant was
marked as Sle. Mwithout xspizxixx assinging correct
seniority vide DRM(P ) IMG's L/No.3/255/1 mtﬁﬁ«('n ) dated

14 «7.1993.
Copy of Seniority List dated 14.7.93 is annexed

hereto and marked as Amnexure =C.

4.8 That the» applican_t sabmnitted rgpresentatione t0 the

respondent No. 3 prayimg for correction of seniority _list _

_publéished on 14;;7.93 ( Annexure =C Je

S

(palipmmen ¥ oonle

ccntdoooo-'oo
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4496 That the Employees Union took up the matter of

- date of regularisatiom as well as Semiority List with the

respendents and minutes was drawn deciding that seniority
Position will be reviewed from Skri Milan Saikia, clerk to
dowr-wards on the basis of ad-hoc service rendered by the

applicant as Jr. Clerk.

4.10. That on 12.11.2005 the applicant received a copy

of Provisional Seniority Iist of Sr. Clerk (G ) igssued by the

* DRM(P ) IMG under No. 8/255/1(C YIM(E ) dated 2.9.2003. From

the list it appears that the applicant's position has been

placed at Sl. No. 33,

L
Copy of Seniority Iist dated 2.9.2003 is annexed

hereto and marked as Annexure=D.

4.1, That from the Seniority Lists of Jr. Clerk as well as
- 8re Clerk it has become evident that the applicant®s joiming
- date of 16.3.1987 vas not taken inte consideration for the
: date of regul'arisation‘as Jdr. Clerk and also semiroty and in

- conseduence his Juniors have been shown senior to him.

44126 That the DRM(P ), N.Fe Railvway, Lumding issued

letter to All Branch Mamager of Iumding, Division, All Cadre

- 8ection of Sr. IPO*s Office, Sr. DEN/MIG, MS/BPB, CDO/GHY

giving copy to convener /NEREU/IMG on the minutes of 68th

 Permanent Negotiation Meeting (PNM ) and Review PNM meet ing

(Dt pumen Bt

Contd eeeeee
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held between DRM/D!G end N.F. Rly Baployees Union at Divisional
level with reference to its office letter No. E/301/80/PNK/2003
dated 10.6.2003 and 11.6.2003 under No. B/301/E3/MM/2003 dated

02.09.2003 and demand of the union for correcting the seniority .

Copy of the letter dated 02.09.2003 is annexed

kereto and marked as Annexure~B.

4013 That the respondents Nos-é to 15 were direct recruits
and respondent Noe.14 vas promoted against 331/3% vacamcies and they

| are Junior to the applicante.

4.14 . That since the selection was conducted in 19\84 for
regular selection and the applicant was promoted (ad<-moc )
wseofo 16.3.1987, so the seniority of the applicant should be
counted weeof. 16+3.1987 to the post of Jr. Clerk instead of

01.01.1991 as treated by the respomdents.

4.15. That on 12.11.2003 a copy of Provisional Seniority
List of Sr. Clerk (G ) covered under DRM(P ) IMG*s No. B/255/
1(C YIM(E ) dated 02.09.2003 vas received by the applicant;
where from it is found that, the applicant®s name was placed
at 8l. No. 33'.

_v 4e16 4 That from the Provisional Seniority Iist published
om 2.9.2003 it is seen that the DRM(P ) IMG did not show the
joining date of the applicant as Jre. Clerk in tkhe columm of
. date of appointment, though he joined om 16.+%5.1987 and also

O . o CP; o&\‘l{.ﬁ
g poscp

centd..oooOoo
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d41d not correct the semiority positiom of the applicant to
the post of Jr. Clerk as well as Sr. Clerk, whedreas his
Jumiors Iwe.re shown as seiior to him, whereas they joinead

as dJunior Clerk after 16.3.1987.

4417 That now cadre restructurimg to be done as
per Railway Board’s letter No. PC/III/203/C/PC/6 dated
09.+10.2005 amd the Senior Staff will be upgraded from their
existing cadre . If the seniority of the applicant is not
corrected ke will be deprived of getting higher post.

5 GROUNDS WITH LEGAL PROVISION
5ele For that on the reasons amd facts which are

narrated above the action of the respondents is prima facie
illegal and arbitrary and is also vielative of Article 14
and 16 of the Comstitutiom of India.

5620 © For that the action of the' respondents are muim
malafide and illegal. As such the impugned order dated

0240942003 is liable to be get aside and Quashed.

5e3e For that Hon'ble Supreme Court in Shri Te Vijayan
and Others =Vs = Uniom of India & Others ( 2000(3 ) SLI(SC )
325 ) held that ad-moc promotiom as per fule will count for

seniority.

Ipedip em N _'

co‘tdoooooo-oo
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6o DEPAILS OF REMEDIES EXHAUSTED.

That there is no other alternative and effica~-
mious remedy available to the applicant as ke exhausted all
the remedies available to him.

Te MATTERS NOT PREVIOUSLY FILED OR PENDING

- BEFORE ANY OTHER COURT 3

The applicant further declares that he has wot
| filed previously amy application. writ petitiem or suit in
respect of the sabject matter of the imstant application
before any otker Court, authority or any other bench of this
Hon'ble Pribunal nor any sich applicatiom, writ petition or

suit is pending before any of theme.

8. RELIEF SOUGHT FOR 3

Under the facts and cimunstanees stated above
the aprlicant most respectfully -pra&s that Your Lordskips
be pleased to admit this application and records be called
and afier hearimg both the parties the Hen'ble Tribunal be
pleased to direct the respendemts to give the followimg

reliefs

8.1 To direct the respondents to fix kis seniority
froe the date of his promotion ( ad-hoc )} to the post of
Junier Clerk wee ofe 16 -301987.

8e2e To set aside and Quash the corrigendum No.

E/301/EU/PIW/2003 dated 02.09.03.

Q\quc\u@ N 1o .

contdQOOOQQOQQQQ
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8e3. Cost of the applicaticn.
8ed o Any other relief/reliefs to whick the applicant

is entitled to under the facts and circumstances of the case

and deemed fit and proper.

9. INTERIM ORTER PRAYED FOR s

Pending disposal of this applicatien the applicamt
prays for an interim order directing the respondents not to

do cadre regstructure nowe

10. 000 000sv00erssctetescessscssccsras

11, PARTICULARS_OF I.P.0.
I.2.0. No. s I G 387426
Date of Issue s /Z-5.C%
Issued from 3 /e oo [fodf Pe'te
Payable at s CAT, GUAHAT/

12. | LIST OF ENCLOSURES $ >

As stated in the INDEX.

Verificétion.. e0cees e

@ho;k 1‘{) \‘UOM on- %amﬂb .



I, Predip Kumar Banik, son of Iate Haridas Banik
aged about 52 years, Sr. Clerk/SSE ( P. Way ) Hill, P.0./
P.S. Ium'ding, Dist. Nagaon, Assam, do hereby verify that
the contents in paragrephs/bk 4'2,4°%,4:¢ 4§ bk 9 are true
to my kowledge and paragraphs¢: 3, 45 475 10 (. hare true
to my information and I have not suppressed any material

fact.

And I sign this verification on this R4 th day
of May, 2004,

Signature.



Ne Fo RAIDIAY,

v office order 'No /7 of 1987,
Pee o "

.The following class IV staff are promoted as Clerk in scale
" Rs4260~100/~(RS ) /950-1500/=(iP) on -ed~hoc basis againat the w/C
posts of Sr.Clork being down graded to Jr.Clerk. for a period of
12 months -provided in the Estimate.No.20/CE of 86-87 (Traffic
facilities.works botween IMi~-BFR section) and posted under Dy,
CE/p1/1Mz, .
. \

-——-_-—-—----———---
o - . .

e
e B

5L ) Name 0~ Design & Station, «
N-p&———-—-.—-——-—-———.—-..-.-———-- -----
1. Smaren Kr.Bhowmick, /Man undor PWL/DMV.
2. Ashutosb_Bhatta'cherjee. G/Man under MI(P)/nG.
\ -5 Pradip Kr.Banik. Khnlasi helper under 1O0W/S/LMG.
' 4, Parimal Kaati Iodh. C=do= ~do= ICWAIS/DGA

Wote s~ (1) This has the approval of D&;C#Spl[m.
(2) Promotees should note that this ad=hoc promotion will not
- confer upon them any claim of continwity in thegrade,

senlority etce Thoy are liable t5 be beverttd to thelr
original post on expiry of sanction of the existing W/C
poStS. . . B

(3) P:onfbtion will take effect from thedate of Jjoining as
Clerk undor py.CE/Sp1/LMG.

- for D.R:Me(P)/Iaind geo

Copy for ;irli‘ormgtion and necessary“action tos-
1) 1 CE/SpY/ UG, KBY/I04/16, 010, 1,
2) PL/DMV,AI/P/LMG maD IWAIS/LMG, 104/S/LMG, They aro roguested
1o spare ‘the staff concerned to report to' Dy.CE/Spl/LM immcdiately
under intimation to tai office spare copies for staff and P/cases
are erclosed, : S ‘

: ; R
3) 05(W)/1a, HC/ER/Bil1. 4) Staff concérnedy P/cases.
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[OFFICE; ORDER NO.,.L3 of 19904 lunding, . |

S ¥
i, O expixy cf exlstmg sagnec*im  of the wark c*xarged post Sirl

Mﬁgm}m‘&a.~uumuw;, S0 Sierk(aldioc) wnder IOW/IMV 1s cllowed .
. %0 ombinue as Clerk(ai-hco) -far apeariocd of 12 mntis fram ﬂ‘@j,‘@
4. 5.90 £0.3,8,91 agojnst thé \-!/C oost providod :.n ‘bh( Estt.No. \9 \( .gv@g»

S 20/DE Of %"87. | 1,‘ . . LUl e

e, on expi’cy of existlng Smctim of tho wark-chea'éed vost Shr:l.
‘ - Prailp EriEantk;0rolark ot \hoe) under DRM(W)/IMG 18] glioved to |
VT emtimetes: Clerk(cd-hoc)\ far aperlod of 12 mmths’ “ran 1543490
15,3,91 agmnSt tho w,c Po.fc pravided in theﬁsbt Kb, zO/GE of . . o

* 6*87. . o o l' /

D 'On e:xplry of existlng s"xctl.un of uhe w:rk cbar od host Shri
"' Perimal Kanti Tadh,Jdr,Clork(ei=hoc) under IRM(W?/U‘I: is allowed
" %5 'sontinue as Glm‘k(ad—hoc) for aperiod <of 12 m'nths fram
1863490 t0 17,3,91 against the W/C post provided :h the Estt,Noy |

20/GE of- &'370
e 4, Shed Slba Prasad Todh,drClerk under XIN(Spl)/IMG 18 dlwvedto -

- continuo. as Glérk for o.period 12 mnths fram 16,7,90 t0.15.3.91 _
ageinat tie /O post provided in tho Betts No,20/ fa of B-07s .

. I
. 5 Shri Mo Rébfm Sm'kar Jr.Glerk wmde W/Spl/ll"h— is allowed to
cintinuo 48 Olork for o poridd of 12 monbhs fran 163,90 49 15,391
agzﬁns’o the W/C post providad inthe Gttt, No.m/c L of 86-87. :
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o Dviet Yl “Fiy Manger(P),
. ‘ N~q...F‘o Ra:'.‘lw.’)y tt m@ing.
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. . . . " ) ) {
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- 1) w/mc 2) msN/bpl/ma 3) EF/Bn.ll a,t ofﬁ.ce. 4) OS/W/IMG
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N . Fa R.:ilwaw sA I;J.rm;ing. !
: . . LI N ' ,a\ol' -‘1
. D
'naha' A\ ‘
14590 |
'.‘ / ! ':." "-
[ ) [
1 - VA
v ‘\\ e i / /f
’ '-//lﬁ‘. )
g



' /}NN/fXWu: QW .
S ; )
- J _ _'b"/ .

g 24/ /3 f&}m&*
e //
:£‘ e e Rollw: yn N
[ L DRM(P) 's office
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. ,* ’ . T
TTae Frilavin s Do ve oon stlocked AT Araee VT T
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1, Sri Nani Gopel . . 1,,;1.52.._\ 29, 7. 33 29.7.s3. : brrg; BT T T Prqmted F8 s o U _
Bhowel MR - . o Coeo ‘Clerk in "'50918 e T T
GM/CON/MLG, A - .. X200~2040 & posted ', . PN

. ‘ "-unésr ‘DRM(W) /LMG vide - )
- | : - - - .DRM(P)/LMG'S L/No.E/* LA .
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DysCLATC “Ge Alpere, o ' . scale Ny oaa0 & Postad -
' : under DRM(W)/IMG vide DRM
(P)/LMG"s-1/NoE/ 283/1/4¢,) /1M

N | L e - dtd 16,12,91.But hs hes n-+4
‘ , _ . T e . Tsumed yet, .
‘4, ) " Milen seflkio, WEN/BGE,ST 1 2.8,59, 10,8,87, . 10 3,87, , e
— - - . —_—— '\———-—s. L e - . o N - e, -~ v
Se h RMS?nt&Th(ﬁllri?Q - 1.4.60, 2.3, 83, f G FOR
B D (W /J\JQ ) - ? - * T » - : T - - . 3 ) : v, (
6, n Diljp Kr-tDUUta “ . 5.1.66. a.i‘;..SS. - “.T,;:‘_ ' ..
IOW/WS/LMG, L g - R

7e " sHinedrs. Bmﬂoy Py 1.5.43
— ;co N/LiBa, PR EpAEr N
8; W 'P erimal Kt‘ags' ' 4 SC 1 1‘45. S

: Iow/m‘c. L _ "
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23, Monoranjen Repbangshie = -

DRM(W) /1MG

24) Sri Siba Prassd Lodh,

Z/mmw 'LMG.
[ di Kr.B i -

26, Snt.Namﬁta Debnzath,
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10.3,69,  3.4,91,  3.4,91.. ~do~ 1

-1y -y ey
11.16,51. ;4,1-0,793, ﬁ5¢91. offg. 1

1. 3.49,

11,3,72,

5729

R

BenQ-

4e12,79¢

2101492, 21.1.92,

l"l.g 2.

;oo 4 P

41\4” ) .

. ,.

RO

i £G1 DR

B ’e

-do~ 1

. =d0o= 1

s'
. 1 -
---——--— o ---—-- bﬂ;?‘k-&”vh«#..‘&,& --.. LA .
o - s -)- ‘ I 3- b —)— - -‘l - -f-’-—. J_ .'-.- [ .‘2. \\,., _\.,4,

11_ r22 ~Cs ¢psommt ‘*l'* /. ' e '

N ogee te

].112

-3 0"

3129

<3 EY SIS

-‘»"'{ -

-do-

'iasx—Prdmotad against =

331/ A o \");.u.x PR TI
3%. qfl\lot’aan L .‘3

FI’&‘SA’;,LN\‘ -~ ), N M 3\ J
“=d0 m ~

}Q oa CngS.%’U ndE U Cy v

v

g

ER:rT s AR T S5
CerxEy uf X TIK R 3£ WFtol x5 K

Bax 8RB R ¢ kv ot

IR LY R edeng xxgcimmm

ERLEETY

Posted s jr.Clerk 4n scele w,

950#1500/ = in terms of GM(P)/
MLG's L/Noy.E/233/214(E)Locse
dt 12,9,91 chenging from the

catagory of Carpentcr Gr-III. .

Compseground, Prorglact e X G

c‘(w(_g_-y.dx )«s‘(t)t“kk
".)J“" f.\- N '371 v. '\C\}M "l: .

L~ “‘:

R E
.
. N - ¢
% - < s
- 4o L - i
. - s e
. .
. . 3
- e — N
- e
: >, RN 3

M

43 gein e



t

s/1is

’

h one s
n she

dicetion of

y positio

1psra wit
t

)

‘Go

Dey .CE/OO N/
"dets of pub

IR Ao} senio,l‘f

erd

the

/co.

S,,

94650

1108

- ¥

oty

[
[ ]

?4b.é3bi

TS
- TR




7

‘*F\CVL:JQNHL ucfwut‘ﬂ‘v LIGT ¢
TIAL I:N’SC C‘EPAPTM MNT

OF SR.CLERK{SYIN 50 ALE
' L‘alir L“”"‘i” MAS ON n1 sl ‘3{!0'7

A e _\.....--_.-..

JGO-’QUUI'— ‘ur

\

i 'Jifl‘&’-fa E}WJ‘D

oy ;Hav&eoﬂh@ »[- ..._ iCe a D‘zte ufjbataaf . |DLof promo, [ConfdJ’Re» !
; .empbyee. : ‘ltmmu- tirth, ”‘nﬁgpt_t. teﬁxegrmcﬁg. lmams ;
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. under bWCanMLb ' o
' SmtAnfta Duttg, “ - UR- 3‘:‘.162 1481 1481 Ofig.
i under DRMW/LMP h '
& Radha Raman a.a*ha, O UR . 30647 11870 20,5.92 . Offg.
under SEMV/EPR IR |
> Rejal Bindis Dey;: - UR- 1346 18 20, 20.5.90 Confd.
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